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I.A. No.

OF 2024

O.A. No. 22 OF 2024

BEFORE THE NATIONAL GREEN TRIBUNAL

HZONAL
EASTERN RBGIGHRIXK BENCH, KOLKATA

Most Respectfully Sheweth :

In the matter of:

An application for stay;
And

In the matter of:
Sailendra Chatterjee
.... Petitioner
Versus
State of West Bengal & Ors.

...... Respondents

In the matter of:

Debdulal Dasmahapatra son of
Manojaditya Dasmahapatra, aged
about 59 years, carrying on business
under the Trade name and style of
Tarangamala Resort, as proprietor
thereof having his place of business
at Vill: Mandarmani, P.O. -
Mandarmani, P.S. - Mandarmani

Coastal, Pin — 724155
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Email ID © taxangamalabeach sesonl @reho lelé . come

....... Applicant

The humble application on behalf of

the applicant abovenamed

1. The Applicant is a Hotelier having a Hotel in the Mandarmani

Coastal area in the District of Purba Medinipur, West Bengal. The



Applicant is running a hotel named “Tarangamala” as Proprietor
thereof.

The applicant states that the applicant has recently come to know
that the above original application has been filed before this Hon'’ble

Tribunal by the original applicant, namely, Sailendra Chatterjee.

The applicant states that many hotels including the hotel of the
applicant have been served with a Notice of the District Magistrate
dated 26t June, 2024 thereby informing the various hotels
including the applicant, inter alia, stating that “..... hereby given the
opportunity to claim their existence and operation to be valid under
CRZ Notification 1991 and 2011 and to forward their claim and
requested all concerned to forward their claim with all relevant
documents” to the District Magistrate, who is also the Chairman of
the District Level Committee of West Bengal Coastal Zone
Management Authority.

In the said Notice references were given to a Memo dated
25t April, 2024 and the directions of the National Green Tribunal,
Special Bench. One of such copy of the said Notice dated 26th June,

2024 is annexed hereto and marked as Annexure “A”.

As no copy of the Memo dated 25t April, 2024 was forwarded to the
applicant and as the applicant is not aware of the contents of such
Memo, the applicant by its letter dated Qg‘j'uly, 2024 requested the
District Magistrate to forward a copy of the Memorandum dated 25th
April, 2024 to enable the applicant to understand the scope of the
said Memo dated 25% April, 2024. Though the said letter was
received by the District Magistrate yet, no copy of the said Memo
dated 25t April, 2024 has been made available to the applicant. A
copy of the letter dated 10t July, 2024 is annexed hereto and

marked as Annexure “B”.

The apphcant states that though the said letter of the appl;?ant was
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the applicant to attend a Meeting on 8t August, 2024 on Coastal
Regulation Zone related issue at the Chamber of the Additional
District Magistrate (LR), Purba Medinipur. The agenda of the
Meeting will appear from a copy of the Notice dated S5t August,
2024. A copy of the Notice dated St August, 2024 is annexed hereto

and marked as Annexure “C”.

The applicant attended the said Meeting when for the first time it
was divulged to the applicant that a report of the Joint Committee
constituted by the Larger Bench of the Hon’ble National Green
Tribunal in the matter of O.A. No. 134/2015/EZ was submitted to
the District Magistrate and a map or plan of Geo-Tagging the hotels
of the applicant has been prepared by the office of the District
Magistrate on an alleged Coastal Zone Management Plan. However,
no document was provided by the office of the ADM(LR) and the
ADM(LR) has informed as if the map or plan is available in the

website of West Bengal Coastal Zone Management Authority.

During the course of the Meeting it was also divulged by the
Additional District Magistrate (LR), that the instant proceedings
have been initiated before this Hon’ble Tribunal and in pursuance of
the order passed by this Hon’ble Tribunal, steps are being taken by
the District Magistrate.

The applicant was though provided with the number of the case yet,
no copy of the order or the application has been provided to the

applicant.

In such circumstances, the applicant through its Advocate, caused
searches to be made in the website of this Hon’ble Tribunal

wherefrom the applicant came to know the following:-

(@) An application was filed by the original applicant herein in
respect of the Mandarmani Coastal area. Though the apphcant

did not appear when the matter was age up (Q

[F]

department to serve a Notice upon t% @rgzﬁa}.

2
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Hon’ble Tribunal was pleased to fix the matter on 6t March
2024. The Applicant craves leave to refer to a copy of the order
dated 1st February, 2024 at the time of hearing, if necessary.

It appears from the order dated 6t March, 2024 that in spite of
service, the original applicant did not appear before this
Hon’ble Tribunal and, therefore, this Hon’ble Tribunal was
pleased to take up the matter suo moto. By the order this
Hon’ble Tribunal was pleased to observe that in the complaint
made by the original applicant, the order dated 2nd May, 2022
passed in O.A. No. 134/2015/EZ (Bishnupada Pakhira —vs-
Union of India and Ors.) was referred and by referring the same
it was further recorded by this Hon’ble Tribunal that the
petition alleges that illegal constructions are continuing to exist
and have also been made in spite of the order of the Hon’ble

Tribunal.

This Hon’ble Tribunal by recording the same was further
pleased to record the direction contained in paragraphs 21 and
22 of the order dated 2nd May, 2022. By referring the same this
Hon’ble Tribunal was pleased to observe that no affidavit of
compliance has been filed by the State Respondent in O.A. No.
134/2015/EZ and therefore directed the Chief Secretary,
Government of West Bengal to file affidavit of compliance
within two months. The matter was posted on 7th May, 2024.
The Applicant craves leave to refer to a copy of the order dated

6th March, 2024 at the time of hearing, if necessary.

By a further order dated 7t May, 2024, the Hon’ble Tribunal
was pleased to record that an affidavit of the Chief Secretary to
the Government of West Bengal has been filed and the Chief
Secretary to the Government of West Bengal was directed to file

Action Taken Report in view of the Joint Inspection Report filed

by the Chief Secretary, Government of West Bengal. The matter
was then posted for hearing on 11t J{I@*ﬁg%.qrﬁ;cé\‘
BT A 2
craves leave to refer to a copy of the éagﬁ.tﬂa‘&d?tﬁh% o4
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10.

11.

12.

13.

(¢) By an order dated 11t July, 2024, this Hon’ble Tribunal has
been pleased to record that a general Notice has been issued to
the hoteliers and resorts on 26t June, 2024 and the reply is
still awaited. From the said order it also appears that it has
been represented by the learned Counsel for the State of West
Bengal that a hearing would be taken place giving opportunity
of hearing to the applicant and/or the hoteliers before a final
order is passed which would take two months’ time considering
the large number of hotels and resorts. On the prayer of the
learned Counsel for the State of West Bengal, this Hon’ble
Tribunal was pleased to grant time to the Chief Secretary to the
Government of West Bengal to file Action Taken Report on
affidavit within 2 months. The matter was posted for hearing
on 11t September, 2024. The Applicant craves leave to refer to
a copy of the order dated 11t July, 2024 at the time of hearing,

if necessary.

The applicant states that at no point of time, the applicant was
informed about filing of the said application by the State
Respondents though the rights and interest of the applicant is

involved in the said proceedings.

The applicant states that it appears from the orders passed by this
Hon’ble Tribunal that the Hon’ble Tribunal suo moto taking up the
original application filed by the applicant, proceeded to execute the
order dated 2rd May, 2022 passed in O.A. No. 134/2025/EZ by the
Larger Bench of this Hon’ble Tribunal.

The applicant states that the order dated 2nd May, 2022 is not
executable as the order dated 2rd May, 2022 is a nullity as the
Larger Bench has no jurisdiction to try and determine the said
application by reason of the limitation imposed by the National
Green Tribunal Act, 2010.
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14.

15.

16.

17.

Expert Member and the Judicial Member and the number of Expert
Members shall be equal to the number of Judicial Members hearing

any application or appeal.

The applicant states that it is, therefore, apparent that the Judicial
Members and the Expert Members constituting a Larger Bench is
required to be equal in number. Therefore, as would appear from
the order itself, the Expert Members were outnumbered by the
Judicial Members. The same is, therefore, is in direct contravention
of the proviso to the clause (c) of sub-section (4) of Section 4 of the

National Green Tribunal Act, 2010.

It is, therefore, apparent that the Larger Bench, consisting of two
Expert Members and three Judicial Members in contravention to the
limitation imposed by the Statute, could not have taken up the
matter. The said order was, therefore, passed by a Larger Bench

who had no jurisdiction to try the matter and, therefore, is a nullity.

Section 4(4) of the statute contemplates the Central Government as
rule making authority in consultation with the Chairperson of the

Tribunal.

However, the Applicant states that as will appear from the limitation
imposed by the statute in proviso to clause (c) of sub-section 4 of
Section 4 in prescribing the constitution of Corum of the National
Green Tribunal in taking up the cases, it is apparent that the
statute ensured representation of both judicial and expert Member
in equal numbers in hearing an application or Appeal. The Act
therefore, does not empower the Chairperson or Registrar to
constitute a Bench in contrary to the mandate and/or limitation
imposed by the statute on the Tribunal. Therefore, the constitution
of the Special Bench consisting of three (3) Judicial Members and
two (2) Expert Member is hit by the limitation imposed by the

statute and therefore, the said Special Bench is a Corum Non
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18.

19.

20.

21.

22.

23.

The applicant states that it is well settled that when an order is
rendered as a nullity in view of absence of jurisdiction, the same
can be interfered even at the execution stage or in a collateral

proceeding.

The applicant states that the issue as to the constitution of the
Larger Bench has been declared as ultra vires the National Green
Tribunal Act, 2010 and the procedure and Rules in PIL Writ Petition
No. 4 of 2022 in the matter of (Goa Foundation —vs- National Green
Tribunal, Principal Bench). The said order has been challenged
before the Hon’ble Apex Court and the Hon’ble Apex Court has been
pleased to stay the direction contained in paragraph 56 of the order
passed by the High Court at Bombay at Goa by way of an ad-interim
order while considering the fact that the Western Zonal Bench at
Goa is functional. However, the said issue is now under
consideration of the Hon’ble Apex Court in SLP (C) No. 17931 of
2022.

The order of the Hon’ble High Court at Bombay, sit at Goa, has not

been set aside.

The National Green Tribunal, Act 2010 being Central Legislation

has ramification all over the country.

The applicant states that the O.A. No. 22/2024/EZ whereby order
dated 2rd May, 2022 passed in O.A. No. 134/2015/EZ sought to be
executed is liable to be stayed permanently inasmuch as the order
sought to be executed by the instant Original Application is of

nullity and therefore, not executable.

In such circumstances, the Hoteliers Association alongwith some
other Hotels had filed an application for Addition of Party and Stay
of the proceedings on 11t September, 2024. However, the said
application, upon scrutiny by the Department was found defective

and leave was granted to re-file the same. Thg ppLi_Ea.E}" raves

leave to refer to a copy of the order date 'LY

- . . o . -, o W T
the time of hearing, if necessary. Qh % AT G R f}
g% . %
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24.

25.

26.

21 ;

28.

On 18t November, 2024 the Applicant was served with a common
notice dated 11t November, 2024 issued by the Chairman, District
Level Coastal Committee of West Bengal Coastal Zone Management
Authority and the District Magistrate & Collector, Purba Medinipur,
West Bengal. By the said common notice issued to 140 hoteliers
named in the list appended thereto, including the applicant herein,
all hoteliers were directed to demolish their hotels by 20tk
November, 2024. A copy of the notice dated 11t November, 2024 is

annexed hereto and marked as Annexure “D”.

The Applicant herein along with other Applicants have filed a Writ
Petition being W.P.A. No. 27735 of 2024 challenging, inter alia, the

common notice dated 11t November, 2024.

The Applicant along with other Writ Petitioners in the said Writ
Petition have also sought for quashing of the order dated 2nd May,
2022 passed by the Larger Bench consisting of Five Members of this
Hon’ble Tribunal in O.A. No. 134/EZ/2015 and also sought for stay
of the instant proceedings being O.A. No. 22/EZ/2015. The
Applicant craves leave to refer to a copy of the writ petition at the

time of hearing.

By an order dated 22nd November, 2024 while hearing the Writ
Petition, the Hon’ble High Court has been pleased to pass an order
directing that the order of stay granted in another Writ Petition
being W.P.A. No. 27403 of 2024 shall also be made applicable to the
Writ Petition filed by the Applicant herein alongwith other

applicants.

The Applicant states that by the order dated 22»d November, 2024
the Hon’ble High Court, Calcutta was pleased to stay the operation
of the notice dated 11t November, 2024 until 13t December, 2024.
In this context, copies of the order dated 22nd November, 2024

V.__....___\“ & s

; 27?‘(? 0
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29.

30.

31.

32.

33.

34.

35.

The Applicant humbly submits that it would appear from the
statements made herein above that the Applicant has also
challenged the instant proceedings before the Hon’ble High Court at
Calcutta, in as much as the order dated 2nd May, 2022 passed in
O.A. No. 134/EZ/2015 is void as the said five Member Bench was

“Corum Non-Judice”.

The Applicant further states that it would appear that the applicant,
along with other Writ Petitioners in WPA No. 27735 of 2024 has
challenged the order dated 2rd May, 2022 and sought for quashing
of the said order as the said order was passed by a Bench which

was Corum Non Judice.

Under the circumstances, your applicant humbly submits that the
instant Original Application being O.A. No. 22/EZ/2024 be stayed
till disposal of the Writ Petition being WPA No. 27735 of 2024.

Your Applicant has already filed an application for Addition of Party
to O.A. No. 22/EZ/2024.

The balance of convenience lies in favour of the orders as prayed for

herein.

Unless the orders as prayed for herein are passed, the applicants

shall suffer irreparable loss and prejudice.

This application is bona fide and made for the ends of justice and

applicants are not guilty of any willful delay and/or laches.

In the circumstances the applicant

humbly prays for the following orders:-

Stay of all proceedings of O.A. No.
22/EZ/2024 (Sailendra Chatterjee vs.
State of West Bengal) till disposal of the
Writ Petition being WPA No. 27735 of
2024 pending before the Hon’ble High

Court at Calcutta;
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(b) Ad-interim order in terms of prayer above;

(c) Such further or other order or orders as
this Hon’ble Tribunal may deem fit and

proper;

And the applicant as in duty bound shall ever pray.

et I
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AFFIDAVIT

I, Debdulal Dasmahapatra, son of Manojaditya Dasmahapatra, aged about
S9 years, by faith - Hindu, by occupation — Business, residing at
Bararankua, Balisai, Bara Bankuya, Purba Medinipur, Pin - 721 423, do

hereby solemnly affirm and say as follows:-

1 I .am the Petitioner/applicant in the instant petition and as such, I
am well acquainted with facts and circumstances of the present

case. I am as such competent to ma.ke;xpn,d\ affirm the instant

v (.\\ o "_:""‘“\ .._"‘ O '\..
affidavit. vl EREY
f

/

2. The statements made in paré%(dphs 71 ~io 30’ 'are true to my
knowledge, those made in paragraPhS ﬁ# and 2:5 are my humble

submissions before this Learnec 'f‘é‘ib@al *33) ,.r-" w/
’; R (:; n: '\ //
o@g&&%@& Kessne bt

Prepared in my office The deponent is known to me
v ',@b&ﬁW'
< bl ¥
Advocate Identified by me,
?. shorolle oluss
Tﬂf Advocate

sSolemply Affirmea and
Declared before me U/S 139

Sumitre Bnattacharyya
Netary,Gouvt. of W.B,
Regd. Ne. 065 of 2622
City Civil Court. Calcotta

Z v “VL)V LUL4
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rails tousismpurbal@zmall.com
Ty . Qapsipm) - B:V»k”;fij 6'&1‘.‘ -;:] .
(Tourism Section) = Block = "A", 0 Floor.

Dated © 26 7 06 2024

As per the Order received from West Bengal State Coastal Zome Management

Authority vide memo no. 039-EN/3C-06/2016, dated 25.04.2024 and as
spondents i.e. hotels, restaurants or [£SOTts,
tion o be valid

per directions of Hon"ble

National Green Tribunal, Special Bench aft fhe re
homestays are hereby given the opportunity to claim their’ existence- and Opere
nder CRZ notification, 1991 & 2011 and reguested all concern to forward their claim with all
relevant documents to the office of the undersigned within fificen (15) days from the issuance of

this nofice.

- Advocate



- 124 -
Office of the District Magistrate & Collector
Purba Medinipur

Vill-Ganapatinagar, P.O.-Uttar Sonamui, P.S.-Tamluk,
Dist: Purba Medinipur, Pin-721648
Email:tourismpurba@gmail.com

(Tourism Section) : : Block-*A’, 6™ Floor.

No: 34/1(5)/XXXX1I/Tourism (CRZ) Dated: 26/06/2024

NOTICE

As per the Order received from West Bengal State Coastal Zone Management
Authority vide memo no.039-EN/3C-06/2016, dated 25.04.2024 and as per directions of Hon’ble
National Green Tribunal, Special Bench all the respondents i.e. hotels, restaurants or resorts,
homestays are hereby given the opportunity to claim their existence and operation to be valid
under CRZ notification, 1991 & 2011 and requested all concern to forward their claim with all
relevant documents to the office of the undersigned within fifteen (15) days from the issuance of
this notice.

S/d
Chairman,
District Level Committee of WBCZMA
&
District Magistrate & Collector
Purba Medinipur

No: 34/1(5)/XXXXIl/Tourism (CRZ) Dated: 26/06/2024
Copy forwarded for information and taking necessary action to:-

(1) The Chairman, West Bengal State Coastal Zone Management Authority, Kolkata.

(2) The Environmental Engineer, WBPCB, Haldia Regional Office, Purba medinipur.

(3) The Sub-Divisional Officer, Contai Sub-Division, Purba Medinipur,

(4) The Block Development Officer, Ramnagar 11, Development Block, Purba Medinipur,
(5) The Proprietor, The Candlewood Park Beach Resort Hotel/Restaurant/Resort.

S/d
Chairman,
District Level Committee of WBCZMA
&
District Magistrate & Collector
Purba Medinipur

Stamp

Certified to be True Copy

ol «

Advocate
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. ANNEXURE_* tBl . w. 947

-"'Mandamibhi, Purba Médin\p_t;
Mob.- 0733844894
9932977184

10[07)2ﬁ24
@ate..‘“----nu-urnu-gn

! L.la»vnasa-uuoabcsoh-oooc.»

To
The chairman.

Dlstx;fi:t Lebel Commllteé‘o'f WBCZ'}\;iﬂ i )
&
" District Maglstrate & Collector

purba Medinipur.

Sir.
This refers to the notice Issued to various hotels In Mandarmont Coastal Area. The notice

refers to.a Memo dated 25th Aprll, 2024 belng No.039-EN/3/C/06/2016.

- i ‘J . 3 - g . - .
We have no copy of the riermo dated 25th April, 2024 belng No.039-EN/3/C/06/2016 with

us. No capy of the sald Memo'ls enclosed with the safd notice.
Kindly therefore; supply us a capy of the above referred Memo at your eatliest to understand
the scope of the sald Memo dated 25th April, 2024 belng No.039-EN/3/C/06/2016.

ke D_ue_to\long,_histnry and procedural background we are considering the matter. Kindly'grant
g s tfg:ﬁﬁeen {15) days time on ce we recelve the above documents. |
\ﬂ}{g&ﬁ;&kﬂ:}éﬁgi’}tﬁr&:{&&? iy g , SR S __1437:.::" ' T it i : 3 '
. o Cage il |

‘= pPlace- Man,dahﬂonl

-~ bf.‘ Trné COVY, B

x

- Advocate
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ANNEXVRE — 'C' =pg -

Sub:- Meeting on CRZ related issues.

urgem meeting on Coastal Regulagion Zowe (CRZ) related issues will be held on
CER TR @' ﬂ%{ the Odfice chamber of the undersigned st New Administrative
ing 535331’;{-:3._ 1¥ Floer), Nimtouri, Purba Medinipur.

. Certified t~» ha True Cory
e

Advacate

Mt owrsmpurbad gmai: Som
i Toussm Sectiun B' ack A5 Flagr
45‘!’ ~ ;:j 7 =
™ .. = - =~ s
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Office of the District Magistrate & Collector
Purba Medinipur

Vill-Ganapatinagar, P.O.-Uttar Sonamui, P.S.-Tamluk,
Dist: Purba Medinipur, Pin-721648
Email:tourismpurba@gmail.com

(Tourism Section) : : Block-‘A’, 6™ Floor.

No: 58/1(1)/XXXXII/Tourism (CRZ) Dated: 05/08/2024

To
The Secretary to the
Hotelier’s association, Dadanpatrabarh & Sonamui.

Mandarmoni, Purba Medinipur

Sub: - Meting on CRZ related issues.

An urgent meeting on Coastal Regulation Zone (CRZ) related issues will be held on
8/8/24 at 12:00 P.M. at the Office chamber of the undersigned at New Administrative
Building (Block-B, 1** Floor), Nimtouri, Purba Medinipur.

Agenda: - 1. Discussion on Ho’ble NGT in the matter of O.A. No.134/2015/EZ.

2. Discussion on served notice vide memo no.35/XXXXII/Tourism (CRZ) dated
26/06/2024.

You are requested to make it convenient to attend the meeting.

S/d
Additional District Magistrate (L.R.)
Purba Medinipur

Memo No:- 58/1(1)/ XXXXII/Tourism (CRZ) Date: 05/09/2024

Copy forwarded for information to:-

C.A. to District Magistrate, Purba Medinipur.

S/d
Stamp Additional District Magistrate (LR)
Purba Medinipur

Certified to be True Copy

< _Healw -

Advocate
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ANNEXURE - "D’ - I -950
g Office of the District Magistrate & Collecto
APEETIIN Purba Medinipur

Vill.-Ganapatinagar, P.O.-Uttar Sonamui, p.s, ‘Tamluk;
Dist :Purba Medinipur, Pin ;721648

Email: tourismpurba@gmail.com

(Tourism Section) :: Block — ‘A’, 6" Floor.

Memo No:-4/XXXXIl/Tourism (CRZ) " Date:-44./11/2024

NOTICE

Whereas, as per Order of Hon’ble NGT, vide 0.A. No. 134/2015/EZ dated 02/05/2022
regarding Coastal Regulation Zone violation by Hotels / Resorts & Home stays in Mandarmoni,

Purba Medinipur, all stakeholders are hereby directed to demolish and clean your illegal construction
within 20.11.2024, otherwise legal action will be taken.

This is for your information and necessary action,

Cha‘ ’ ﬁn,
District Level Comfnittee of WBCZMA
&
District Magistrate & Collector
‘ Purba Medinipur

Memo No:-444/1(5)/XXXXII/ Tourism Date:- 44/11/2024
Copy forwarded for information and taking necessary action to :-
1) The Chairman, West Bengal State Coastal Zone Management Authority, Kolkata,
2) The Environmental Engineer, WBPCB, Haldia Regional Office, Purba medinipur,
3) The Sub-Divisional Officer, Contai Sub-Division, Purba Medinipiir.
4) The Block Development Officer, Ramnagar I Development Block, Purba Medinipur is
tequested to serve the Notice to the concerned stakeholders and submit the service return to
this office end. ,
5) ThePropiietor,....

g R T i P s A

Rés’tagra;nt/? Resort & Home stay.

Purba Medinipur
Certified t» b~ True Corvw
< kel

Advocate




Format for the Receipt Book i.c.w. Compliance of the order of the Hon’ble NGT

in the matter of O.A. No 134/2015/EZ.

Sl. No. Name of the Hotels/ Address Name & Signature of the |
. Resorts/ Homestays recipients with date
1. Megha Beach Resort Vill- Sonamuhi, P.O.- =
Dadanpatrabar
2 The Golden Beach Resort | Vill- Sonamuhi, P.O.-
_ Dadanpatrabar
=5 | Mainak Hotel - Vill-Sonamubhi, P.O.-
Dadanpatrabar
4, Calypso Hotel Vill- Sonamuhi, P.O.-
Dadanpatrabar, P.S.-
| Mandarmoni Coastal
5 Mandarmani Green Vill- Sonamubhi, P.O.-
Resort Dadanpatrabar
6. Hotel Rupkatha Vill- Sonamuhi, P.O.-
Dadanpatrabar
75 Parthking Beach Resort Vill- Sonamuhi, P.O.-
Dadanpatrabar
8. | Monika Beach Resort | Vill-Sonamuhi, P.O.-
' Dadanpatrabar
9, The Wave Hotel & Resort | Vill-Sonamuhi, P.O.-
: Dadanpatrabar
10. Sun view Resort | Vill- Sonamuhi, P.O.-
Dadanpatrabar’
11, Hotel Sea Sand Vill- Sonamuhi, P.O.-
Dadanpatrabar
12. | Hotel Sankhabela Vill- Sonamuhi, P.0.-
i Dadénpatraba_r
13, Hotel Spot Light Vill- Sonamuhi, P.O.-
: |5 Dadanpatrabar
14, Beach Walk Resort | Vill-Sonamuhi, P.O.-
: _ Dadanpatrabar '_ YN
15. Dream Hut Resort Vill- Sonamuhi, P.O.- Al i g
e tean | Dadanpatrabar. - [S/8 4 %%
16, Hotel'Zaika Inn Vill- Sonamuhi, P.O.- 1 B ot |
A Dadanpatrabar t Moo 5 0 “,
17. Aryans Sea Sight Resort | Vill-Sonamuhi, P.O.- %@/7
Dadanpatrabar \S’f 'Rnnﬂ?}
18, A.G. Beach Resort Vill- Sonamuhi, P.0 - %rﬁﬁaf?ii‘f’ﬁ«‘;—f}mv
Dadanpatrabar e —

Advocate
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[19 | Hotel Hindusthan Inn Vill- Sonamuhi, P.0.- - F
_ Dadanpatrabar
20 Penguin Beach Resort Vill- Sonamuhi, P,O .-
Dadanpatrabar
21 Sagardeep Hotel & Vill- Sonamuhi, P.O.- = |
restaurant Dadanpatrabar
22 Resort Sun rise Vill-Sonamuhi, P.0O.-
Dadanpatrabar
23 Arya Beach resort Vill-Sonamuhi, P.0.-
Dadanpatrabar
24 ‘The Candlewood Park Vill-Sonamuhi, P.O.-
Beach Resort Dadanpatrabar
25 Bijoy Beach Resort Vill-Sonamuhi, P.O.-
; Dadanpatrabar _
26 | The Blue Lagoon Vill- Sonamuhi, P.O -
Dadanpatrabar
27 Monsoon resort Vill- Sonamuhi, P.O.-
Dadanpatrabar
28 Sathi Home Stay & Vill- Sonamuhi, P.O -
| restaurant Dadanpatrabar
29 | Resort Mandarmoni Vill- Sonamuhi, P.O -
: Dadanpatrabar
30 : Bal'ut:_har;'Resturant_' ; Vill- Sonamuhi, P.0-
' ' | Dadanpatrabar
31 | Hotel Nilkantha Vill- Sonamuhi, P.O.-
' aE | Dadanpatrabar g
32 | Hotel' Samudra sakshi .~ | Vil Dadanpatrabar, P.O-
St | Dadanpatrabar
33 | Urmimala'Home Stay | Vill- Dadanpatrabar, P. 0--
(Maity Guest House) Dadanpatrabar
32 | Resort Priyajeet Vill- Dadanpatrabar, P.O.-
: _ | Dadanpatrabar
35 | A.B. Resort Vill- Dadanpatrabar, PO
| : Dadanpatrabar
36 Aqyfaj'Majri_‘n_a-__D:'five:ln'n - | \Vill- Dadanpatrabar, P. 0=
: | Dadanpatrabar
37 e '=Sagar Hotel & Lodge | Vil ‘Dadanpatrabar, P/0.-
s ]l : : Dadanpatrabar
[BeEe Belabhuml = L IVATE Dadanpatrabar PO- ___,_.: 4
__ N ' PR 'Dadanpatrabar g gl
39 Swan-sea Hotel & Vill- Dadanpatrabar, P.O.-
Restaurant Dadanpatrabar e
: Certifind 5 ha Trie Co=v
40. Hotel Take A Break [ Vill- Dadanpatrabar, P.O.- = bl » WEJ
Dadanpatrabar Advocat
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41 Blue Stone Hotel & Vill- Dadanpatrabar, P.O.-
Restaurant Dadanpatrabar % be <
42 Liv Sea Valley Vill- Dadanpatrabar, P.O .-
Dadanpatrabar
43 Sindhu Kanya Hotel and | Vill- Dadanpatrabar, P.O -
Restaurant Dadanpatrabar
44 Shetpari Hotel and Vill- Dadanpatrabar, P.O.-
Restaurant Dadanpatrabar
45 Hotel Royal Heritage Vill- Dadanpatrabar, P.O.-
Dadanpatrabar
46 | Resort Pantha Tirtha Vill- Dadanpatrabar, P.O.-
Dadanpatrabar
47 Hotel Landmark Vill- Dadanpatrabar, P.O .-
Dadanpatrabar
48 Park Hotel & Restaurant | Vill- Dadanpatrabar, PO -
Dadanpatrabar
49 | Resort Hirak Jayanti Vill- Dadanpatrabar, P.O -
| |  Dadanpatrabar
50 | Hotel Diamond Glory Vill- Dadanpatrabar, P, 0.
- Dadanpatrabar
51 [ Deepsea Beach Vill- Dadanpatrabar, P.O.-
| | s Dadanpatrabar
52 | ResortSonar Gaon Vill- Dadanpatrabar, P.O -
Dadanpatrabar
53 Meghmala Home Stay Vill- Dadanpatrabar, P.O .-
Dadanpatrabar
|54 | Shinjini'resort & Hotel: [ WVill= Dadanpatrabar, P.0-
IR gl R SR Dadanpatrabar : '
55 Maa Chandi Hotel & = [ Vill= ‘Dadanpatrabar, P. O -
| restaurant ' Dadanpatrabar
56 "|'Resort Garden Retreat | Vil Dadanpatrabar PO~
2 e , Srf '.Dadanpatrabar
57 | Maity Home Stay Vill- Dadanpatrabar, P.O - _ ,
. Dadanpatrabar Glertified th he Tre Conv
58 Hotel Paradise Vill- Dadanpatrabar, P.O.- = MGt
' Dadanpatrabar Advacate
159 Ever.Green Holiday Home | Vill- Dadanpatrabar, P.O - i £ '
: : Dadanpatrabar m
RGOS ""So'n'a'r Bangla Resort Vill- Dadanpatrabar, P.0.- }.&) 72N
i S - | Dadanpatrabar i ﬂ ¥/
LG = ] Oyezter-Bay TR Vill- Dadanpatrabar, P.O.-
| Resort ' 'Da'daripat_jrabar
62 Wonder Bay resort Vil Dadanpatrabar PO
; : Dadanpatrabar :
63 Ajoy Minar Vill- Dadanpatrabar, P.O.-

Dadanpatrabar
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64 Hotel Anisha (Hotel Royal | Vill- Dadanpatrabar, P.O.- '
Sea) Dadanpatrabar = X T
65 Maa Saradamoyee Resort | Vill- Dadanpatrabar, P.O.-
: Dadanpatrabar
66 Resort New Sonar Tari  Vill- Dadanpatrabar, P.O.-
Dadanpatrabar
67 Chokher Alo Resort & Vill- Dadanpatrabar, P.O.-
Restaurant Dadanpatrabar
68 Star Inn Resort Vill- Dadanpatrabar, P.O.-
Dadanpatrabar
69 Neel Pori Sonamuhi
70 Neel Nirjane Sonamuhi
71 Oasis Beach resort Sonamuhi
72 | Luxery Banyan Tree Sonamuhi
73 | Arka Vally Sonamuhi
| 74 | Eco Villa (Under Silampur
| Construction)
75 | Sweet Fantasy | Silampur
76 Grand Mandarmoni Silampur
77 Gloria | Silampur
78 Hotel Park Point Mandarmani
79 | VictoriaBeach Resort Silampur
S0E .Lloydé"Beach' Resort: | S._ila'mbur =
81 | Ocean Beach resort Silampur
- (82 [samudraBilas Silampur R
|83 | Hotel Grand Beach Resort | Silampur R
| B - €2Vl @4
| 84 Hotel Prince Silampur »: \ \
¢
| 85 Aqua Blue Resort Silampur % %"
86 ‘Hotel Dolphin Silampur
87 : .The_Sana- Beach Silém‘pUr
i : : = ATV
88 Ashiyana Beach Resort | Silampur : Qertifiet 1o DT

s AR
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89 Tarangamala resort Silampur % &0 =]
90 Sea View resort
91 Sweet dream Beach Silampur
resort
92 Sea Queen Beach resort
93 Santiniketan Hotel &
resort
94 Hotel Diganta Silampur
95 | Suncity Resort - | Silampur
96 Hotel Sonar Bangla Silampur =]
97 Dreamland Silampur
98 Massara Hotel Silampur
99 Sea Star Spa resort Silampur
100 | Holiday Beach Resort Silampur
101 ADB Canvas Silampur
102 | Debraj Hotel P.vt. Mandarmani
103 Sun n Sand ~ [Mandarmant
1104 Sher Bengal | Mandarmani
105 Vice Roy Mandarmani
106 Classic Beach resort Mandarmani
107 Mohana Beach resort - | Mandarmani
| 108" [Tango Beach Club Mandarmani
109" | Anutri Beach resort - | Mandarmani -
110 | Golden Sea Queen = | Mandarmani /OO h
111 Marino Beach Resort Mandarmani ("‘* p”,;‘. _
112 Hotel Sea End Silampur \A‘{?\%,‘; by <
113 Kings Crown Home Stay | Vill- Dadanpatrabar, P. @\\f
Dadanpatrabar
114 Hotel Coastal Craze Mandarmani
115 Santinibas Hotel Mandarmani ~'“ . advocale




116 Aone Mandarmani - &, B
117 Galaxy Beach resort Dadaﬁpatrabar
118 Samriddha Beach Resort | Dadanpatrabar
119 Star Resort Dadanpatrabar
120 Bongo Bari Dadanpatrabar
121 Kiss Oe Sea Dadanpatrabar
122 Basundhara Resort Dadanpatrabar
123 Vorer Alo Resort | Dadanpatrabar
124 Hotel Coastal View Dadanpatrabar
125 Akansha Beach Resort Vill- Dadanpatrabar, P.O.-
Dadanpatrabar
126 Hotel The Sea Horse Vill- Dadanpatrabar, P.O.-
| Dadanpatrabar
127 Hotel Sahil Inn Vill- Dadanpatrabar, P.O.-
_ Dadanpatrabar
128 T.N. Resort Vill- Dadanpatrabar, P.O.-
_ | Dadanpatrabar
129: | Bombay Beach Resort | VillZDadanpatrabar, P.O.-
: | : - Dadanpatrabar
[ 130 United 21-Beach View
131 | Fortune Club & Suit Vill- Dadanpatrabar P.O.-
51 ' | Dadanpatrabar :
132 Resort Royal Beach Vill- .:Dadan_patrabar, P.O.-
:  Dadanpatrabar
133 Sea Smile Inn Vill- Dadanpatrabar, P.0.-
Dadanpatrabar
134 Blooming Star Guest Vill- Dadanpatrabar, P.O.-
House Dadanpatrabar
1358 5wa Resort Salkat Saranya Vill- Dadanpatrabar, P.O.- ~ W
_ : | Dadanpatrabar . o
1.3 68 _Hotel Nlrala Dadanpatrabar / 7 -
- FER :Hotel New Amantran =i Purusottampur e e e
138 'Shantlnlr Homestay e -Dadﬁhp'atfébar. : \ _'
139 Chuti Beach Resort Dadanpatrabar 8
140 A1 Beach Resort Dadanpatrabar B RN T:”_L SEAg
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IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION

APPELLATE SIDE
22. 11. 2024

BP WPA 27735 of 2024
S1. 03
Court No. 14

ADB Projects Pvt, Limited & Ors.
Vs.
Union of India & Ors.

Mr. Biswaroop Bhattacharya.
Mr. Arup Nath Bhattacharya.
Mr. V: Kothari.
Mr. Priyabroto Thakur.
Ms. Sayani Das.
Ms. Shretama Biswas.
Mr. Arya Bhattacharyya.
Mr. Amit Mukherjee.
..For the petitioners.

Mr. Sk. Md. Galib.
Ms. Sujata Mukherjee.
..for the State.

Mr. N. C. Bihani.
Mrs. P. B. Bihani.
Mr. S. Ghosh.
Mr. S. Mukherjee.
... For the WBPCB.
Mr. Swapan Kunar Nandi.
Mr. Biswajit Maity.
... For the Union of India.
1. Affidavit-of-service filed in Court today be kept with the
records.
2. Leave is granted to the learned advocate-on-record for
the petitioners to correct the case number mentioned in

the prayer (e} and (m) of the writ petition.

3. The petitioners’ are aggrieved by the notice d edyl IN )~

November, 2024 issued by the Chairman,

Certified t~» b~ True Corv
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Committee of WBCZMA and District Magistrate and
Collector, Purba Medinipur directing all stakeholders to
demolish and clean the illegal construction within 20t
November, 2024 in terms of the order passed by the
Hon’ble National Green Tribunal on 274 May, 2022.

4. A notice of hearing was issued to the petitioners on 12t
November, 2024 with a request to attend the hearing on
22nd November, 2024.

5. It has been submitted that the hearing has since been
postponed and no fresh date has been intimated to the
petitioners.

6. The Court is hearing a similar issue in WPA No. 27403
of 2024 (Mandarmoni Hoteliers Assocaition -Vs- Union
of India & Ors.). The Court has already granted an
interim stay of the impugned notice dated 11th November,
2024. The stay shall apply in case of the petitioners also.
7. The respondents are directed to file report by 4%
December, 2024.

8. The respondents are directed to file report with regard
to the averments made in the writ petition by 4t
December, 2024 and serve copy upon the learned
advocate representing the petitioners.

9. List the matter on 10t December, 2024. It will be
open for the petitioners to prepare exception to the report

prior to the adjourned date.

(Amrita Sinha, J. )

1 oF™
ified 1o PP True COI
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IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
APPELLATE SIDE
22.11. 2024

BP WPA 27403 of 2024
S1. 02
Court No. 14
Mandarmoni Hoteliers Association
Vs.
Union of India & Ors.

Mr, Bikash Ranjan Bhattacharya. Sr. Adv.
Mr. Kalyan Bandopadhyay. Sr. Adv.
Mr. Saptangsu Basu. Sr. Adv.

Mr. Paritosh Sinha. V.C.

Mr. Amitava Mitra. V.C.

Mr. Ananta Kumar Shaw.

Mr. Ayan Banerjee.

Ms. Sumita Shaw.

Mr. Tarun Chatterjee.

Ms. Debasree Dhamali.

Ms. Paushali Banerjee.

Mr. Sujit Gupta.

Mr. Mainak Ganguly.

Ms. Riya Ghosh.

Mr. Soumen Cahtterjee.

..For the petitioner

Mr. T. M. Siddiqui.
Mr. D. Sahu.
..for the State.

Mr. N. C. Bihani.
Mrs. P. B. Bihani.
Mr. S. Ghosh.
Mr. S. Mukherjee.
... For the WBPCB.

Mr. Swapan Kunar Nandi.
Mr. Biswajit Maity.
... For the Union of India.

Ms. Soumi Guha Thakurta.
... For the Central Pollution Control Board.

Ceru'ﬁed t ha True ¢
o7
< |
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1. Affidavit-of-service filed in Court today be kept with
the records.

2. Leave is granted to the learned advocate-on-record
for the petitioner to implead Bishnupada Pakhira as
party respondent in the instant writ petition and
serve copy of the writ petition upon the added
respondent.

3. The notice dated 11t November, 2024 issued by the
Chairman, District Level Committee of WBCZMA
and District Magistrate and Collector, Purba
Medinipur directing all stakeholders to demolish
and clean the illegal construction within 20t
November, 2024 by the hotels/resorts and home
stays in Mandarmoni, Purba Medinipur in terms of
the order of the National Green Tribunal in O.A. No.
134/2015/EZ dated 2nd May, 2022 is impugned
herein.

4. Primary contention of the petitioner is that the CRZ
notification in respect of the State of West Bengal is
yet to be published. In the absence of the CRZ
notification, the same cannot be implemented.

5. Next contention is that the NGT could not have

delegated its authority to adjudicate upon a




6. Further submission is that the cause of action
arose long back and as per the National Green
Tribunal Act, 2010, the constructions made by the
members of the petitioner long back could not have
been directed to be demolished at such a late stage.

7. The Constitution of the NGT in passing the order
dated 2nd May, 2022 has been challenged. It has
been submitted that any order passed by an
authority constituted de hors the provision of law is
liable to be set aside on the ground of quorum non
judice.

8. The matter is yet to be heard. The parties are to
make formal arguments.

9. As there is an immediate threat of demolition of the
constructions which are used by the members of
the petitioner for running their business to earn
their livelihood, accordingly, the interim order
praying stay of operation of the impugned notice is
allowed.

10.The impugned notice dated 11th November, 2024
shall not be given effect to till 13th December, 2024
or until further order, whichever is earlier.

11.The respondents are directed to file report with
regard to the averments made in the writ petition b

4th December, 2024 and serve co

961



learned advocate representing the petitioner.
12.List the matter on 10tk December, 2024. It will be
open for the petitioner to prepare exception to the

report prior to the adjourned date.

(Amrita Sinha, J. )

- &7} . 962
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[.A. No. OF 2024
0O.A. No. 22 OF 2024
BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN R&&TONKE BENCH, KOLKATA
FoONAL
In the matter of:
An application for stay;
And
In the matter of:
Sailendra Chatterjee
.... Petitioner
Versus
State of West Bengal & Ors.
...... Respondents

AND
In the matter of:

Debdulal Dasmahapatra

........ Applicant

APPLICATION

PRIYABRATA THAKUR
ADVOCATE
TEMPLE CHAMBERS,

6, Old Post Office Street,
Room No. 59, Kolkata — 700 001
arootrika@email.com
WB/701/2001
(M) 7044786668




